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FINANCIAL EXPRESS

DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) AND SUCH OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF

COVIDH TECHNOLOGIES LIMITED

Registered Office - B-2, Plot:
Tel No.:

040-646430

Corporate ldentification Number L72200TG PLC015306
797/A,Sai Krishna Building, Road No. 36, Ju

Email: cscovidhi@amail.com WEI:I'!:-HE

equity share, by Mr. Pratap Deshmukh ("Acquirer 1"}, Mr.

Open Offer for acquisition of upto 21,86,333 (Twenty One Lakh Eighty Six Thousand Three Hundred and Thirty Three Only) fully paid-up equity shares having face value of ¥ 10/- (Rupees Ten Only) each ('Offer Shares')
representing 26.00% (Twenty Six Percent) of the Emerging equity and voting share capital of Covidh Technologies Limited ('Target Company' or 'CTL') as defined below at an offer price of ¥ 10.00/- (Rupees Ten Only) per
Laukik Deshmukh ("Acquirer 2"), Ms. Sharmila Deshmukh ("Acquirer 3"), Ms. Shubhangi Garad ("Acquirer 4"), Mr. Sumeet Garad ("Acquirer 5"), Ms. Ritu Garad
("Acquirer 6"), Mr. Dhairyasheel Yadav ("Acquirer 7"), Mr. Nandkumar Kadam ("Acquirer 8"), Ms. Archana Lonkar ("Acquirer 9") (collectively referred to as 'Acquirers’) pursuant to and in compliance with the requirements
of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as amended ('Offer' or 'Open Offer’).
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This Detsiled Pullic Stalement (the 'DFS) is being issued by Bonanza Porfelio Limited (hereinafter refermad &= "BPL™), the
Manager i the Open Offer ("Manager to the Offer”), for and on behalf of Acquirars, in compliznce with the provisions of Requlabions
3(1) and 4 read with Ragulations 13(4), 143} and 15(2} of he SEBI (S45T) Requiations, 2011 and subsaguent amandments
theralo (hareinafler relerred as "SEBI (SAST) Regulations™} and pumsugnl to the Public Armouncement datad Friday, Oclabar 03
2025, zand through emall to Sacurdies and Exchanga Board aof India, Bombay Stock Exchangs and the Targe! Compeny at #s
registered office, m compliance wilh the provisions of Regulefians 3(1) and 4 end ofher applicable Requlations of the SEBI(2AST)
Requiations on Friday, October 03, 3025 and was filed with Securifies and Exchange Board of Inda 7 SEBI™) on Monday, Octaber
06, 2025, in terms of Regulations t401) and 142} of the SEBI {SAST) Regulations

Far tha purposes of this DPS, the fellowing tarms shall have the meanings assigned to them babow:

"Board of Directors” means Beard of Direclors of Targat Company

'Equity Shares' maans the fully paid-up adquily shame ol e Target Company of face value of - ¥ 10,00 [Bupess Ten only) aach;
"Existing Promoter” shall mesn Mr. Ganapa Marsi Reddy, who have been classified and disclosed &5 promoter in e
shasshaokding patbern filed by e Tangel Gompany wilhihe Ssack Exchangels) urder hi SEBI {Listing Cbligations and Disclosuwe
Requiremaris) Regulabons, 2015, immediately pror 1o e dabe af s Public Amncuncermant, and wha is idenlifad &5 Promabar
in accadanca with Requlation 201)(s) of the SEB| (Substantisd Acquesition of Shares and Takeowars) Ragulations. 2011,
“Exlsting Equity and Voting Share Capital™ means T 32,34, 230 (Rupess Thiry Two Laxh Thirty Four Thousand Two Hundred
and Twenly only] paid up equity share capial of the Target Company divided infe 3,23, 422 Thiee Lakh Twenly Three Thougand
Four Hurdeed and Twenty Tws Onby) equay shares of ¥ 10000 (Rupees Ten only) each, por o the propased Right Issue
"Emerging Equity and Yating Share Capital” means < 84089 720 (Rupeeas Eight Crare Forty Lakh Eighty Mine Thousand
Saven Hundred and Twanty Only) equéty share capilsl of the Targed Company divided inde 84,08 872 {Eighfy Four Lakh Esghd
Thousand Nine Hundred and Seventy Two Only] squity shares of T 10000 (Rupees Teronly)esch postaliotment of 80 85,550
(Eighty Lakh Eighly Five Thousand Five Hurdred and Fifly Only) equity shares of $ 10,00 (Rupaes Ten only] aach an Right
basis, &5 approvad by Board of Direclors i Board Maeling of tha Targel Company hald on Octabar 03, 2025

"Public Shareholders™ shall mean &l Ihe equly sharsholders of the Targel Company who are ebgibie o tender their Equity
Shares in the Open Offer, except the Acguirers, Promatens) of the Targed Company and any person deemed 1obe acling in
canoer with e pursiant oand in compliance wilth (e provisions of regutation 7(6] ol the SEBI [SAST) Regulatans, 2011
"Proposed Right |ssue of Equity Shares" shall mean issue of 7 B.08.55.500 {Fupees Eight Croce Eighl Lakh Fifly Five
Thousand Five Hundred Oniy) divided intg 80.85,550 {Esghty Lakhs Eighty Five Thausand Five Hundred and Fifty Only) equity
sharas having face vaiue of ¥ 100000 (Rupeas Ten Onlyyat an offer price of % 10000/ (Rupees Ten only} each on Righl bases as
appravad by e Beard of Directors of the Target Company in Board Mesting bald on Friday Ochaber 03, 2025 subjct fa lha
appraval al ather ragulators, famy.

"Renunclation of Right lsswe” means Equity Shares proposed foba rencunce by Existing Pramoter o the strategic hvesiors
and alhers

"Share Subscription Agreament™ ralers to tha shar subscnplicn agreament anlesed belweaan The Targat Company, axisling
Promatar ard Srategic Pvesions datad Frdey, October 3, 2025 pursuant lo which the sxisfing Promatar of the Targst Company
agread to renounce his fghts entSlement and shall rencurce 4%.30,000 (Forty Mina lakhs end Thirty thausand only] eguily
shates 16 Sirategls Investors! Acqurers and badance 25, 70,000 (Twanly five lakhs and Saventy housand only) equity shanas
b odhers [subsact o lhe approvad of the members and ofher rogulatory appravals, if any] and subject bo'the lerms and condiions
gpecifiad n tha Share Suascnplion Agraemanl.

"Sirategle Investors" means perscas o whom existing promoter proposed B repounce aquity shares pursuant fo proposed
right issue e Mr, Pratap Deshmukh, Me, Laukik Deshmukh, Ms; Shamila Deshmuekh, M5, Shubhangl Garad, M, Sumest
Garad, Ms, Rty Garad, Mr. Dhadrvashest Yaday, W Nandkumar Kadam, Ms, Archana Lonkar (Collectvely called as Acoguirers'y
"Stock Exchange/ BSE" means BSE Limiled;

"Tendering Period™ has the mearmg ascribed fo it under the SEBI (SAST) Regulations

"Woting Share Capital” shall maan the tofal paid-up Equily Shana Capilad! Voling Capila! of the Tange! Company an a Rully
diited basis as of the 10k (Teath) Werking Day from fe closure of the Tendering Pericd far the Cpan Ofar;

"Working Day™ means any working day of the Becunities and Exchange Board of India (" SEBI)

DETAILS OF THE ACOQUIRERS, TARGET COMPANY, AND OFFER

INFORMATION ABOUT THE ACQUIRERS

M. Pratap Deshmukh [Acguirer 17)

A1.1 Mr. Pratap Deshmukh, 3o Dedesahed Deshmukh, aped 56 yaars, Indian Resident, bearing Permanant Account Mumber

ABWPDSEEEG! under the Incoma Tax Act, 1981, resident a1 Sio. Dadasabeb Dashmakh, -3 noo 67102603 Fial Mo, A-504,
Mavkar Rasidoncy, Near Pallce Station, Bibwowadi, Pune 411037 Ha can be contacbed via Contact Mo, al +81 5329012083
and amal address benp ‘pralaprac_deshmukh@vahog. oo

Mr. Deshmukh is a graduate Civil Engineer from he prestigious College of Enginesring Pune (COEP), He bagan his canser
with India's eading contracting fims, whare he gainad extensive professional expenence aligned with rational and intermational
standards. v 2000, he embarked on an-entreprensunal foumey by essablshing his own fim, marking the beginning of 3
distinguishad carear sganning owar 34 years in the construclion seclor, His experise covers a divarse range ol prajects,
from |larpa-scals infrastructune developments to specalized buildings such as cancer hospitals,

He: compleled LLB. from Pure Unneersity In 2002 and an MAL In Indohogy fom Tilak Maharashira Wedvapesth in 2015, He
has alze diploma halder In Garonlokagy fram Tala nstibite of Secial Sclence in 2025

ir, Dashmukth has ablened DIN 07551557 and is currantly sarving & Director = the folloeing Companies as on the date o
flling this OPS (Source: MCA Master Data)
‘Br. Mo, Mame of the Company Designation
1 Saksham Aging Solutions Private Limited Drector
2, l=ara Bicdagatal Privale Limeed Managng Diractar

Thir Mot Worth of Me Deshmuokh as of Seplember 28, 2025 stands al T9.65.42, 766 00/ (Rupees Elght Crom. Sty Five
Lakhs Forty Two Thousand Seven Hundred Sixly S vide Carificate dated Ooiobar (3, 2025 (LIDIN: 251887 T7BMEVUZTE3E)
ag carified by CA Parkaj Dayma, Chadered Accountants, holding membership number "1887TT, pariner of Agenval Daymea
& Co, LLP, Chartered Accountants having FRN WOI00604. The firm has Bs office located at LG 22, Ashoka Mall, Bund
Gardan Foad, Maxt 1o Ranka Jewelars, Sangamwadi, Pune- 411001, CA Panksj Dayma, can ba cantacled via Conlzcl
riumbier at +25-TI305X2E20 ar vide Email Address at ‘agarsaldaymai@gmad com', This carlificalion also confirms that he
has sufficient resauncas o meet the obligations of the cpen Offer,

Mr, Laukik Deshmukh ("Acquirer 2)

Mr. Laukik Deshmukh, S/ Pratap Deshmukh, aged 28 years, Indian Residant, bearing Parmanand Agcount Mumber
'CMUPOTS488" under the Income Tax Act, 1961, residant &t Sfo. Pratap Deshenukh, 5. Noo 67 12073 Flat Mo, A-504, Newvkar
Residency, Maar Police Siation, Bibmewad], Pune 411037, He can be contacted wia Conbact Moo &t =01 S82201 2762 and
email address being Taukikdashmukh@gmall com’

Idr. Laukik compiatad his post-graduation in Law from O.P Jindal Glabal Univarsily in 2021 and has workad as legal nbarn for
2 manths in the kgal conzuling Indusiry named SNG & Panners (Advocates & Solicitors) in year 2020,

The M. Laukik has oblased DM 07748376 and 16 cumanlly sanmng & Direclor in be followmng Companias a5 an the dals of

flling this OP% (Source: MCA Masier Cala):
Designation

gr. No. Wama of the Company
1 Saksham Agmng Solutions Privele Limited Direcior

The Mat Woarlk of M. Laukik as of Sepiembar 23, 2025 stands 3t $41.45 687.00Rupaes Forly Ona Lakhs Farly Five
Thousand 3% Hundred Eighty Seven Only) vide Cerhifcats daled Octobar 03, 2025 (UDIN: 251887 TTEMEVYAE030) as
cartified by CA Pankaj Dayma, Chariered Accountants, halding membershén number "1BET7 T, parner of Agensel Dayma &
Co. LLP Chertered Accourtants FRMWWOT00604. The firm has its office Inceted &t LG 22 Ashaka Mell, Bund Garden Road,
Mext b Ranka Jewellers, Sangamwadi, Pure- 411041, CA Pankaj Dayma, can be contacted via Condacl aumber
H-TRAEE 2250 o vida Emall Addass At "agansaldaymai@gmail.com’

Ms. Sharmila Deshmukh ["Acquirer 37)

M. Shamila Deshmukh, Wio Pratap Deshmukh, aged 58 years, Indian Raesident, bearing Permanent Account Mumber
AL JPOIEAEF wdar the Income Tax Act, 1561, rasident al Wia. Pratap Deshmuokh, 5 No. 6717280 Flat Mo, A-504, Nawkar
Fesidancy, Maar Polica Slalion, Bibwewad], Pune 411037. He can be confacied wvaa Conlact Mo, gl "+31 BEZ227 3030 ard
amail address being ‘pod recharaifgmail com',

Mz Sharmia hag passed BA. Depres from Mumbal University in 19581 and completed her post-graduation i M.A, from
Murmdbal Liniversily in 1953

The Ms. Sharmia has not obfairad DI Gl tha data of thes OFS,

Thie bzt Worlh of Ms. Sharmila & of Seplember 23, 2025 stands 8% T66.72 533,00 Rupees Sikly Six Lakhs Seventy Two
Thousand Eight Hurdred Thirly Three Only) vide Cerbficate dated Oclpber 03, 2025 (UTHN: 261B8TYTEMEVYESDT4) as
cartified by CA Pankaj Dayma, Charlered Accountants, halding membersbép number "1BET7T, parner of Aganse! Dayma &
Co. LLF Chertered Azeourdants having FRM WEDOED, Tha firm has ik affice (ooeted gt LG 32, Ashoks Mail, Bund Garden
Road, Nest to Banka Jewelors, Sangamwadi, Pune- 411001, CA Pankaj Davma, can be contacted via Contact rumber at
w9 1-FIGERZRET of vide Emall Addess al ‘aganwaidaymaiigmail com'

Mz, Shubhangi Garad ("Acquirer 47)

Ms. Shubnang Garad, Wio Dhanraj Garad, aged 48 years, Indian Resident, baaring Permanent Account Number
WHPPGEM 2F' under the Income Taw A, 1961, rasident 3t Wia: Dhianraj Garad, A-1403, Ashaka Residency, Flot Mo, 3,
Saclor 12, kharghar, Panvel, Raigarh 410210 Ha can be confacfad via Cantact No_ at '+37 S00MBEEE02 and amail address
being ‘shubhargigarad®3 1@ omail com',

Mz Shubhangi succasshilly completed my Hgher Secondary Education [12h Standard) fram Be Maharashica State Board
In year 1995 and as per affidawit given by her, sheis unable to fing ber cerlificate for Higher Secondany Education and the
carlilicale Is unlracaable as par allidasd daled Dctabar 8, 2025,

Ms. Shubhangi has obizined CIN 05351117 and is cwrenly 2enving 3 Diractor in the folloaing Compenies a5 on te date of
filling this DPS (Source; MCA Masier Data)

ar, No, Hame of the Company Designation

i Barshi Global Agro Producer Company Lamited

o = x| e e

2 Gara:l Frurdation Diractor

DHreclor

The Nt Warth of Ms, Shubhang as of Sepbember 26, 2025 stancs al T11.21,26, 685,00 Rupees Eleven Crore Tvwanly O
Lakhs Twanly Six Thousand Six Hundred Eighly Five Only} vide Garlificate dated October 03, 2025 (UDIN:
R EITTTEMENMURETS2) a5 cerbified by CA Panksj Dayma, Chartered Accowntanks, hofding membership mumbsr "188777,
partnes of Aparaal Dayme & Co, LLP, Charered Accoundants kaving FRN WOTI0604. The firm has s office located at LG
22, Ashoka Mall, Bund Garden Road, Mext 1o Banka Jewslless, Sangamwadl, Pune= 311001 CA Pankaj Dayma, can be
confacled via Contact number al +51-TO30522520° or vide Emad Address a1 'aganvaldaymaiigmail com'’,

Mr. Sumeet Garad ("Acquirer 5

Mr. Sumeet Garad, 3% Dhaney Garad, aged 29 vears, indlan Ressdent, bearing Permanent Account Number 'BYXPGT4T2A
under the Income Tax At 1567, resdent al Bo; Dhanra) Garad, A-1404, Ashoka Besidency, Plol Mo, 3, Mear Shilp Choek,
Saclor 12 Bharghar, Panvel, Raigarh 410210 He can be contacted via Contact Mo, al'+31 STE3230750' and amall address
being ‘garacsumest@gmail com’

. Mr. Sumael s complebed his graduation n 8.E fam Mumbal Univarsily s 2018 and compbaled MBA [mm Mumbal Universily
in 201

He glsa has & ane yaer expensncs as a mechanical engineer in Sulzer Pumps hoa Limsted from 2098 G 2014

A, Mre Sumeet has oblained DIN 08213171 and is cumently-serving a Direclor i the fallewing Companins as on the date of

filing this DPS (Sourcs: MG Master Dataj

ar. Mo, Mame of the Company Designation
1 Izara Bisdogeoal Privale Limied Addilions! Direcior
2 Garad Foundation _ Direchor
3, Emdgvarybody Malbars Foundatan Direslor

Thie: Mt Warlh of Mr. Sumeet as of Seplembaer 26, 2025 stands al T2,18.64, 32500 Rupees Two Crore Elghteen Lakhs
Sixly Four Thousand Three Hundred Twenly Five Only] vide Certificate dated Oclober 03, 2025 (UDIM,
ZS1EATTTBMEMUYDRSS] a5 cerdifiad by CA Pankaj Dayma, Charlered Accountands, holding mambearship numbar "18E7TT,
partner of Agareal Dayme & Co, LLP, Charlered Accoundants having FRN WL0E04, The firm: has #s office located at LG
22, Ashoka Mall, Bund Garden Road, Next 1o Ranka Jewsllers, Sangamwadi, Pune- 411001 CA Pankaj Dayma, can be
cortacted via Contact member a8 817030522520 or vide Email Address at ‘agarwaidavmaiigmal com'

AG  Ms, Ritu Garad (“Acguirer ")

BB, M. Rilu Garad, Dio Dhanral Sasad. aged 23 years, Indian Rasidenl, beanng Parmanent Account Mumber ‘DPRFGZE49E
undes tha Income Tax Acl, 1567, resdent-at Dio. Dhanra] Garad, A-1804, Ashoka Rasidency, Plol Mo, 3, Naar Shilp Chowk,
Sacior 12, Kharghar, Panvel, Raigarh 410210 Ha can be confackad via Contact No. at '+99 BAT2E24810 end amal address
being 'rtuparadigmail.com’

AE2 Ms. RBitu has completed her graduation = Bachelor of Ssience from Mumbal Ureversily in 2024

A8.3. Ms. Rilu has nat ablained D@ &l the dale of this DPS.

AE4. The Het Worlh of Ms. Réu a3 of September 26, 2025 siands. at T74, 74,805, 00-(Rupees Seventy Four Lakhs Seventy Four
Theusand Eight Hundred Six Only) wide Cadilicale daled Oclober 03, 2025 (UDIN: 251867 TTEMEVLIWZ1 28] as cadilied by
CA Panksj Deyma, Charlersd Accouniants. holding membership number 188777, pariner of Agareal Dayma & Co. LLR
Chartered Accountanis having FREN WO 100604, The firm has is ofica located at LG 22, Ashaoka Mall, Bund Gardan Road,
Mext to Fanka Jewsllers, Saagamwad|, Pune- 4911004, CA Pankaj Dayma, can be contacted via Cortact number af '+81-
TOAGE22520" or vide Erail Address at ‘agarealdayma@gmall com’

AT  Mr. Dhairyasheel Yaday {"Acguirer T7)

AT, Mr. Dhalryashes! Yaday, Sio Vaganirao Yaday, aged 41 vears, indian Ressdend, bearing Permanent Account Nignbear

'BCZPYSERIL under the ncorme Tax Acl, 1561, resident at Slo, Vasanlras Yadav, Chikhali Road, Kadepur,
Kedegaon Sangli, 415305, He can be canlacied via Comtact Mo, at 491 $967 704175 and email address being
'Dihainyasheelfdi@gmad com',

8,72 Mr. Dhainvasheel has completed fis post-greduation in Master of Science in fisld of Microhiclogy from Solepur University
in 2007
He has experanca in fllowing Companias = e past
1. Bhara! Senems and Vaccines Limited (August 2007 - Jenuary 2008)
2. Jeanson & Johngon Limited (Fabruany 2008 - Sepbamiber 2012)
3. Ashiand India Private Limiled (Oclober 2012- March 20618

AT.3 Mr. Dhairdashesal kas obdained TR 07551888 and Is currantly serdng & Direcior in the following Companles as on the date of
filing this DFS (Sowca, MOCA Master Dalal
&r. No. Name of the Company Designation
1| e Blokogcal Privaa Limded | Direclor __ .
Z Adwya Digilal Llp- Designatad Partnar

8,74, The Mel Worth of Mr, Dhainpashes] as of Septamber 23, 2025 stands at ¥3,52,03.832 000-(Rupees Three Grare Fifty Twe
Lakhs Thrae Thousand Six Hundred Thirty T Only) vide Cardificate dabed Dclaber 03, 2025 [UDIM: 251887 TTBMEVUDT4TE)
as carified by CA Pankaj Dayma, Charered Accounlants. holding mambéanship numbar 198777, partner of Agansa? Dayma &
Co, LLP, Chanered Accourdants having FRN WO100604, The firm has its office located a1 LG22, Ashoka Mall, Bune Garden
Foad, Nexd 1 Ranka Jeweders, Sangamwadi, Pune- 411001, CA Panka) Dayma can be contacted via Contacl sumber al
1-FEA0522520 o vide Emall Addness at ‘aqawaldaymai@amail. com’

AR Mr Mandakumar Kadam [*Acoguirer-8")

A8, M, Nandakumar Kadam, 3% Subhagh Kadam, aged 41 years, Indian Residend, bearing Permanent Account Mumber
'BONPETSE1H' under the Income Taxacl, 1567, residant at Fial Mo, 203, She Mangal Murl Apadmend, Bhadak Paga, Gandhar
MNagar, Kalvan Wask Kalvan, Thane, 421301, He can be confacied via Conlact Mo, al +31 9812305168' and amail address
being 'Nantiumes kadam T Egmail. cam’

Mr. Mandkumar has completed his post-gradustion in Mester of Science from Selapur University in 2007

He tas expedance in following Companies in fhe past

1, Bharst Sarums and Vaccinas Limited as Resaach officer [Augiest 2006 -June 200%]

2. ViNG Baoproduct Limited as Asstent Manager - Production (Bugust 200% - August 2012)

3. Raliance Life Science Private Limiled a3 Seqior Manager (Septamber 2014 - July 2018)

Ir. Nantkumar has abtgined DIN 07551585 and is cumently serving a Direclorin the fllcwing Companies as on the date of
filing this DPS {Sowee; MCA Masrer Dala)

AB2

AR

Sr. Mo, Name of the Company | Designation
1 e Bichogecal Private Limded | Direcior

AB4, The Met Warth of Mr. Nandkumar as of Segtembar 23, 2025 stands at T4, 1345, 741,00 Bup=es Four Crore Thinesn Lakhs

Fary Five Thousand Seven Hundred Ningy One Only] vide Canlificate dated October 03, F025 {UDIK: 2518877 TBMEMVUNT 36

a5 cerified by CA Pankal Dayma, Charlered Accountants, hokding membership number 188777, partnerof Agansal Dayma &

o, LLP, Ghanered Accountants having FRN WIH00604. The firm has its office located at LG 22, Ashoka Mall, Bund Ganden

Road, Mext io Ranka Jewsllers, Senpamwadi, Pune- 411007 CA Pankes Dayma, cen b2 contacked vie Confack numiber al

"1-FIG0GZ250 or vide Email Address 8 'egarwaldaymai@gmail com',

A9 Ms, Archana Lonkar "Acquirer 37

8.8 Ms. &thana Lorkar, Do Ganesh Kegofar, sged 41 yvears, Indian Rasidant, beanng Permanent Accaunt Kumbes AVLPEESS1E

under the Income Tax Act, 1861, resident at G0 Anchana Kakasaheb Lonkar, 1301, Apollonia, Trveni Lawsel, Near Birla

Sohocl, Beside R.T.O., Kalyan{W), Thane, 421301, She can be contacted via Contact No, at '+91 9652303928" and email

addrass being ‘archanakionkang gmall com’

Ms. &rchana has completed her graduation in Bachelor of Commerce {B.Cam) fram Mumbal University in 2005 and Completed

Diplama in sodtware enginesering in 2005,

She has expenance n Dalaratics Technologies Limised (August 2005 -August 2008)

Mz Archana has nol ablaned D0

The Mes Weeth of Ms, Archana as of September 26, 2025 stands &1 72,81, 85527 J0/-[Fupess Two Crore Eighty One Lakhs

Eighly Fiva Thausand Five Hundred Twenty Seven Only) wida Certificate daled Oclobar 03, 2025 (LD

251BATTTEMEVUPZEST) a5 cesfifiad by CA Pankaj Dayma, Charesed Accountants. holding membarship rambsr "1BATTT,

partner af Agareal Dayma & Ca. LLP, Charlered Accountanis heving FRM WO G04. The fem has ils office located at LG 22,

Hshaoka Mall, Bund Garden Road, Next fo Ranka Jewellers, Sengamwadi, Pune- 411001 Ca& Parkaj Dayma, can be contecied

via Contact rumber at =4 -TH30522520° or vide Emall Address at ‘agarealdaymadpmail com’

Acguirers Confirmation and Underaking

The Acquirers have confemed. warmanled, and underaken that

A0 This Aooulrers o nat belong b any Group;

8302 doguirars are not farming part of the present promaters and promoter growp of the Terget Company;

A A003 Acguirers are nolresaled o any of the promaters, direciors and key employaes of the Target Company.

4,704 Except the ransachon confemplafed in the Right lssia. &s detailed in Past | Befow (Background of the Offar), Bhat has
tnggerad this Opan Ofer, Acquirers does not hava any olbar relaticnship weh ar interes! im the Targel Company;

A 0.5 Acnuirers ane in compliance with the applicable provisions of Chapler V of SEBI [SAST) Regulabons in respect to acquisition
af aguity shares in the Tasgat Company

A0 There are no direcions representing Acculrers on the baard of the Target Company,

AA0T dcguirers do nol hold any Equily Shianas in the Targal Company price ta ha Righl Isswea and subsequently. pursuant ba lhe
Righl k=ue, they shall be cfassifiad and will bacoma the promolan promoter group of the Tanget Company, subject (o lha
complianca of the SEBI{LODR] Ragulafions

AADE Aeoulrars will not sell the Equily Shares of the Target Company, held, and acquired, ¥ any, during the Offer pedod o ferms of
Regulation 25(4] of the SEBI (SAST) Regulations.

A.3008 &s an e date of this DPS. Any of the Acquirers has not besn prahibited by SEB! from desfng in the sacunibas, in barms aof
diraction maed under Sectign 118 of SEBI Act, 1952 as amendad or undar eny ather Requlators made undar the SEBEAct,

B3040 Adquirers have ral been categorized nor is-appearing in e Wikl Defauliers or 3 Frauduen Boerowers' (|58 iszued by any
benk, financial instibticn, or consorium ikareaf in accordence with the guidelinas anwilful defauliers or freudulent borowears
izsued by the Resarve Bark of india

89011 Asquingrs have not been declared as 'Fugilive Economic Ofenders’ under Saction 12 of the Fugitive Econamic Ofenders Aol
201 8.

90,12 There are no parsons &cting in cancert {" PACS") with the Acquerers for the purpase of this Open Offier

B. [INFORMATION ABOUT THE TARGET COMPANY

B.1 The Target Company was ongnally incorporated as “Arya Consultant Private Limited™, a private limied company under the
Companies A, 1956, pursuint o a Cenificate of Incorporation issued by Be Assistant Registrar of Companies, Andhea Pradagh,
on. January 27, 1993, under the jursdickon of the Registrar of Companies, Andhea Pradesh,

Subsequantty, the name of the Targat Compeny was chenpad 1o "Fastrak Capital Private Limited®, and a fresh cenficeis of
incorporetion conseguent upon change of name wes issued on March 1, 1886, Theresfler, the Target Company was converiad
friom & privale lmibsd company to-a public limied campany n accodance with the applicable peovisions of the Companias Azl
and was renamad as "Fastak Capilal Limiled® with affact frem March B, 1998

The name of the Target Company was Burther changed o "Fastrak Indusines Liméed® on April &, 1297, and lafer 1o "Lordven
Technokogies Limited® on March 3, 2000; Subsequently, the rame was changed to *Aphis housties Limited™ on Jarwary 31,
2011, Finatly, The Target Company was renamed *Covidh Technologies Umited™, and a fregh cestificate of incoepoeation neflecling
Hhe niéw name was issued on May 21,2014

B.2 The registerad office of the Company was changad fram Plof No. 458, Graund Floor, Road Moo 18, Jublies Hils, Hyderabad -
500033, Telangane 10E-2, Piat o, TAT/A, Sai Krishna Building, Road Mo, 36, Jublee Hills, Hyderabad - 500033, Telargana with
allacl fram MNovesnber 23, 2018
The Target Company has Caomporate Office at Office No 4 Kumar Prestios Paint, 238 Shukrawar Path, Shikrawar Path Puns,
Migharashira, India, 411002

B.3 The company is engaged comprehensively in [he fiedd of nlarmation lEchnalogy by desighing, develaping, cusiomiang,
impiamenling, and mainkaining software sokulions; o offes ineme! and wab-basad appioatons, sub-confacling sendcas. and
Aapdcabon Sarvice Prayidar [A5P} spulions. The business also mcludes groviding racrstmanl, staffing, and buman rasource
sarvices, gang with & wids rengs of M-enabled sendcas such gs cell center aparations, data processing, medical and legal
transcripsion, end bece-office uncliens. Addionally, it involves the-manufachming. rading, ard mainienance of computer herdwane,
sysloms, and related davices. The company may alsa eslablish and manage educational insliutions fecused on
compular technology, and deliver consultancy, infrasiructura, netwarking, and dala cenlar managemenl sofulians
{Sowma; MOA of Tarpsl Companyi,

B4 The equity shares of the Terget Company are prasently listed only 31 BSE Limited

B.5 The equiy shares bears 1SIN 'INEBFIMOTE20’, Scnp Code 534930 and Scnp 1D 'COVIDH'
aislablished conrachwity with both tha Dapasitarias fa-MSDL & COSL.

B6 Theaxising equity share capited of the Targed Company 5 a5 follows

AR

LR
Ad

A0

Tha Taeget Company has already

5r, No,| Particulars Humber of Agoregate amount of Voting Share
equity shares _equity capital Capital
1 Authorized Equity Share Capifa 1,10,00,0a0 T 11.00,60,000- 104 00%
e Crard Ten Lakh only) | (Rupees Elevan Crore Onlyl | [Hundrad Pencand)
. lssued, Subscnbed, and Faid- up 323422 T a2 20 1040 00%

Equity Share Capilad (Three Lakh Twenly Thees | (Rupses Thiy Twa Lakhs

thousand Four Hundrad | Thirty Fowr thousand Tea

{Hundrad Pencant}

and Twenty Twa) Hundred and Twenty Cinly|

B.T As on the dabe of this Detadad Publc Statament; he Targat Comparny doesnT have:
g, Any partly paidup equity shares;
b, Cutstanding instruments in warrants, or opbons or fully o partly convertle debentures/preference shares! employes shock
apbions, alc., which am camartibls inbd aguily sharas a1 8 |ale s1a0e;
c Equsy Shares which are farfeded ar kapt in abayance;
d.  Equity Shares which are i lock-in obligation
g, Cutslanding Equily Sharas Sal have been sswad but nol listed an any stock axchangas
B.3 The Target Compary has not been suspanded on BSE Limited
B9 There has been no marger, de-marger and spin off in the tast hree years in the Targel Company
B.10Based an the informaton avelable from BSE Limied, the equity shares of the Terget Company are infrequently traded on BSE
Limited within the meaning of Regulatan 214 of the SEBI (3AST) Regulatans,
E. 11 The axtract of the Bnancial mnbarmabon based on the unaedibed Baancial slalesnants for Quarles 1 endad June 30, 2025 and
audiled Bnancial statements for the financial years March 31, 2025, March 31, 2024, and March 31, 2083, ara a= undar;

{Amount in Lakhs excapt EPS)

Unaudited Financial Audited Financial Statements for the”
Particulars Statements for Quarter 1 Financial Year ending March 31
ended June 30, 2025 2025 2024 2073
Taotal Revenus 26 52
Mel Earrings of ProfiliLoss] atles Ly 11.54) 1551 [9.58] (§1.97)
| Earmings per share (EPS) {005 434 10.31) [3n |
et Worlh {5A0) (.62} (11,63

C.2

(e
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cr

C.a
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c.A1

caz
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Accordingly. the Promater's absiention from pesticipating in the Righis issueis a defiberate and regulatony-divan measurs i
facilitate the Companry's compliance with the Minimen Publc Sharsholding norms undear Rule 15(2)(6) and Rule 198 of the
SCAR, read with Ragulation 38 of the SEBI (Lisling Dbkgations and Disclosure Raquiremeants) Ragulations, 2015, Further, as
pef Requialion B 1} ol the SEBI {lEsue of Cagilal and Disclosure Requirements] Regulabans, 2018 ("SEEINCOR Regulagons™),
tha requiremand af minimum sebscripfion shall apply to propased Rights lesue.

DETAILS OF THE OFFER

The Azquitars are meking this Cdfer, pursuant o Regulations 31} and 4 of the SEBI (S45T) Requlalions, fo acqure uplo
21,86,333 (Twenty One Lakh Eighty Six Thousand Three Hundred and Thirty Three Only) equity shares of ¥ 10,000- each
représenting 26 % (Twenly Sy Pement) of the Emerging equity & voing share capial of Covidh Techaologies Limited (e
“Offar Sizey, atan offar price of 10,00~ (Rupeés Ten Onky) par eguity sharal voling rghl frem the public sharehoidess of the
Targat Compeny. Assuming full accapience, the tolel consideration peyable by fhe Acguirers under this Offer, at tha Cifer
Price. agoreqates o T2,18,63,330- (Rupees Two Crare Eightean Lakh Sisty Three Thousand Thres hundred and thirfy Cnly)
payable in cash, in eeoordance with the provisions of Reguletion 901)(a] of the SEBI3AST) Regulations, subject fo the fems
and conditions seta in the Offer Documents

This Ofer iz baing mads o all tha public sharaholdars of tha Target Campany whao validly tandar thelr Equily  Shares in tha
Opan Offer, subject ta the tarms end condilicns =at cut in the Cfer Documents

This Offer is 2 mandatory offer and i$ nof condilional upen any mirsmum fevel of acceptance by the public shareholders of the
Targal Company in ferms of Regulation 19{1) of SEEI {5AST| Regulabons and is not a competng offer in terms ol Requlaban
20 of SEBI (SAST) Regulafians.

Promeder of the Target Company, Asquiners and Targel Compary have enfered into 3 Sham Subsorplion Agreement (S5A)
dated Tuesday, Oclober 03, 2025, ko record the understanding of the partes-of te share subscriphion agreament in relatian to
tha govemanca, oparaban and management of the Comoany, and their intar se nghls and abligatians a2 a sharahalder ol e
fampat Comgany.

The Equity Shares proposed [ be issued In pursuance of renunciation of Right Issus and shall rank pan-passd in all rezpects
with the existing Shareg of e Company with reference 1 all the rights and benefits incliding voling dghis, righls i dividends,
slock splils, bonis issuance and rghls issuance,

Pursuant tiy the consummation of the Underlying Trangaction and subject fo compliance with ‘the SEBI (3AST) Requiations,
2011, the Asquirers wil aoquire substanbial shares and control gwer the Tamge! Compary and shall become e prisnater and
promotes groop ol the Targel Company in accomdance with the provisionz of Securilies and Exchange Board of India [Listing
Obagations and Desclosure Baquinsmants) Reguialions, 205 ("SEB! (LODE) Regulaiors, 2015% and Tha axiztng Promodar
shall be raclassilied from Promotar” io "Public Shareholder” in {erms of Regulation 314 of SEBI (LODR) Requiations.

The Terget Comgany shall abisin the in-principe’ approval from the Stack Exchange for listing of the Equity Shares 1o be
allotied 1o Acquirers as partof fhe Fghi issue, and defivered 1o them, a cerfiad tie copy of the resolutions passed at the
Brard meeing of the Direclor of the Targat Comglany eppraving, amongs! ofer things, the prapased Esuance and alloimanl
af Eguity Shares 1o be sllattad to fhe Acquirers,

R t5 essential to-note (hat the Acguirers are nod permitied 1o wishdraw (hes Offier based on the Public Announcement If the
proposed acquisiton through the Right 1550 does nal succesd, Public Sharehaldars are requested 1o note thal, except for
besng in receiplof the In-Principle SAppraval from ke Slock Exchanpes. as on the dale of this Detaited Public Stalemant, thera
are no siatubary or ather aparovals raguired o implamanl ke CHfer

The Targes Company represents that the Equity Shares prapased to be allefed under the Share Subscription Agresment, will
be duly authorized and validyy sswed under applicable Laws including In particular in-accordance the SEB| Approval and shil
be frea and clear of any and &ll sncumbrances.

Mo action, sult, proceeding, claim, arbitration o investigabon having been brought by any person and na inguiry having been
Drgiagh by @y govemmen bl Buthorily, in cach n:ase.s&ei:ir-g b regdrain or prohibit e consumemation of the fransachon Undeér
the Transaction Documents

The Manager to the Offer, Bonanza Parifalic Limitad, does not hald any Egquity Shares in tha Targat Company as on tha date
af this DPE, Tha Manager io the Offar further declares and undertakes that, they will nat deal in their own Beoountin the Eguity
Sharas of the Terget Company, during the pericd commencing from the date of their appointment a5 Manager wnbil the expiny
af 15 iFifteen) Das from-the dele of closure of this Offer

Thens are ra statulory and other approwals requirad fo ba colained lo complata tha Ungarlying Transaclion contamplaled
urder Right issie or fo complatethis Open Offer. Howeser, (L will be subject fooall-statutory approvals: thal may become
apolicable al 3 later date,

The Acquirers infard & rélan 1ha lisbng stabus of Target Company and noe dalisting offer = propased ba ba made

n-terms of Requlation 2341) of SEBI (SAST) Regulatons, in the event that any of the conditions as per Right lssus, as set out
in Part Il {Backproured bo fhe Offer), ane not satisfied or are Boally refosed or are otheswise nol med with Br reasons ouside the
riasonabie control of the Acduirers, this Offer shall stand willdrawn. It the event af such wilhdrawal, a Public Aanuncement
shall ba made within 2°[hwa) waorking days of such withdrawal, in the samé newspapess in which this DPS has been published
ard such Public Announcemant will also ba sent io SEEL BSE and 1o the Targal Company al its Ragistered Cflice, in accordanca
with tha provssons of Regulation 2312) of the SEBI {3A3T) Regulaions,

This Datailed Public Statament 1s being pubishad in the lolawng newspapers

Publication Language Edition
Financial Express Englzsh Al Edilion
Jansatt Hindi Al edisan
Sakshyam Talugu Talangana Edifian
Mumiiai Lakshadesp Marsihi Mumbgi Edition

H lhe Acouirers acquire Equity Sharas of [he Temed Campany dwing the peniod of 26 {Teanty-Six) weeks atler the Tendarnng
Pericd at a prica higher than the Cifer Price, then the Acquirers shall pay the differance between the heghest acquisition prica
ard the Ofter Price o all Public Shareholders whose Offzr Shares have heen sccepted in the Offer within B Sty dayva fom
sthe date of such acquisibon. However, ne such difference shall be paid if such acquesition & made under anather cpen affar
urder the SEBI (3AST) Regulations, or pursuant o Securities and Exchange Board of India [Delising of Equity Shares)
ﬂegulabﬂm. 2021 '-"II:|I.-H1II'|-;| Subseguan amerdments (heretd, ar Goen mankel purchages mace in e ordnany couwss an 1h
slock exchange, nol being negotated acquiziion of Equity Shares of the Target Company in eny form,

I Iemms of Regulation 2502) of SEBIISAST) Reguiations, as on dabe of this OPS, the Acquirers does nol have any plans o
disposa of or cthersise encumber any materal assels of he Target Company i the rexd Two years afler he offer pedod

axcapd 1} m he ordinary Gourss of buginess; or (4] with tha pror agproval of the sharehiodders, Furiner, subgec] fo tha requesits
approvals, tha Acguirars may avaluale oplions regarding disposal of any surplus assets,

The: Equity Shares of the Tergel Company i ksted & B3E, As per Regulation 3 of the Securities and Exchange Board of india
iListing Obiigations and Discloswe Requiremenis) Regulations, 2015 ("SEB| {LODR} Regulabions”) resd with Rule 184 of the
Sncurilies Contract {Regulation) Rules, 1857, 25 amended "SCRR®), the Targel Comipany i regoired 1o malntain af least 25%
public shareholding, an A continuows basis far Esting. . pursuant ta this Right issue, tha publbc sharshalding in the Targel
Comgpany reducas bedow He mirdmum level required as par fhe listing sgreemant ertered inbo by the Termpset Comaany wilh
BSE read wilh Fue 194 of the SCRR, the Acquisers hareby underiake that their sharsholding in the Target Company will be
reduced, within the e pericd specified in the SCRR sich thal the Tanget Company complies wiln the raquired minimum
baved of public shareholdiag.

BACKGROUND TO THE OFFER

This ofter 15 a biggared offer baing made by e Acguirers in pursuance renuncialion of Right kssee as menboned in Share
Subscriphion Agreemand [S3A] dated Dciober 03, 2025 and in comphance with Ragulations 31} énd 4 read with Regulaton
151} of the SEBI{SAST) Regulatins, 2011 fo the Public Sharehokders of the Targel Company, 1o acquire up b 21,586,333
{Tweerty One Lakh Elghty Six Tnougand Three Hundred and Thiy Three Only) Equity Shares of face value T 10000 (Rupeas
Ten Only) each "Ofer Shares®), represanting 26% (Twenly Six Parcent) of the Emanging equity & voling share capilal of
Rargat company ("Offier SiEe™), at an offer price of ¥ 10,000 [Rupaees Tan Onéy), par aquity share ["0far Price” aggregating o
a valua of 4 2,18 63,330/- (Rupeas Two Crares Eiphtesn Lakhs Sixly Three thousend Thres hundmed and Thirty only), subjact
i the 1erms and conditions mentioned in the PA, this DPS and to be sat out in ihe: lester of offer "LoF") o be issued for the Offer
in accordance with the SEBI [SAST)] Reguiations, 2011,

The Board of Direchars of 1ha Targed Company af thair meeéng hald on Dclober 03, 2025 suthonizad a Right lsws of 80,865,550
fully paid wp equity sheres of face vefue of ¥ 10.00- (Rupeas Ten Caly) each at a price of T 10.00- sach aggreqating to
T 8.08,55,5000- (Rupses Eight Crore Eight Lakh Fifty Five Thowsand and Five Hundred Only); out of said proposed allcémsnd,
75,00,000 fully pasd-up equity shares of fzoe value of T 10007 each representing 89,19 % (Exghty Nire Pont One Kine
Percent} of Emerging Equity and Voling Share Capitad of the Targel Company proposed o e igsued o existing Promoser of
tha Target Compary at an s price of T 10.06- {Rupeas Tan Onfy) per eguity shame aggragating bo T 7,50 00.000- (Rupses
Seven Crmore Rty Lakh Caly], and oul of siech shares, exisling Promater decided o rencunce 4930 000 {Fory Mine |skhs
Thirty Thousand) Equity 3hares to Strategic invesiors and Balance 25, 70,000 (Twenty Five lakhs Seventy Thousand oaly)
Equity-shares o public Sharehalders, in complance with the Companies Acf, 2013 and Chapber V of SEBI (ksue of Capital
and Disclosure Reguirements| Requlations, 2018 and subsequent amerdments thereto, subsect o the Shareholders' dpproval
and othes applicable pravisions, I any

Pursuanl fo the proposed Renuncigdion of Righl ssue, the Acguirars will hodd S883 % (Fifty Eight Foink Six Threa Percand) of
ihe Emerging equity & voting share capital of the Tamge! Company

Consaquent upon acquinng the shares pursuant o the Right lssws, the past sharehokding of the Acguirsrs wall ba 48,340,000
{Eoety Mina Lakhs and Thirty Thousand onby} equity shares consfiluling 58.63 % (Fifty Eight Point S Three Percent) of the
Emerging equity & voling share capial ofthe Targed Company, Pursuant bo proposed réndncistion of Right lssue, the Acquirers
will be holding substantial stake and will be in control over the farget company, Accordinghy, this offer & baing made in terms of
Regulaton 301 and Regulation £ read of the SEBI [SAST) Regulation, 204

The affer price pavable in cash by the Acquarees 15 in-accardance wilh the provisions of Hepulation B{1)a) of SEBI [5AST)
Regulation, 2011 and subjact ta ferms and condiian sat oul in Sis OPS end the latiar af offer that will be dispafched fa tha
Pubilic Shareholders in accordance wilh Bhe provsions of SEBI [SAST) Regulation, 2017

As per Regulatiors 28(6] and 26(7] of BEB| (SAST| Reagulalions. 2011, tha Board of Diracfors of the fargat company i
reqquirad fo canstilule 3 commitise of Independanl Direclors, 1o provide its writtsn reazanad recommendaton on the offer ta the
shareholders of the {argel company and such recommendations shall be published &t least two working days prior the
conmencement of the Tendesing Fenod @ the same newspapers where the OPS |5 published, Acopy of the abave shall be
sant b SEBl, BSE and the Manager fo the Opan Offer and incase of 3 competing affer’s 1o Manages's to the Open Offer for
aviry comgeting affer

Prmary Objectva of the Acquiress for the above menfonad acguisition is substantial scquisilion of sheres and woling rights
accompanied wif e change in confrol @d 1o classify emsallas promotanz] of Targes Compary

The Acguirers may diveesify ils busiress actvibas in fuluse inbo ofther line al business, howaver dapendng on the reguiremsant and
axpediency of tha business siluation and subject fo all epplicable law, nis and reguialions, the Baard of Direclors of tha Tanget
Compery will 1ake sppeopriste business dectsian fiom tima to fme in arder to improve te performance of the fanget company,

EQUITY SHAREHOLDING AND ACQUISITION DETAILS
The current and proposed sharehoiding patiem of the Acquirers in the Targed Company and the defalls of the acquisiBan an
85 follows

* Tha financial infarmation of the Tavpat Company /s extraclig frso the sudied nancial sfalgmends Mod with e BSE a5 per
Regulation 33 of Secuatias and Exchange Board of ava [Lisling Obligalions and Dvsclosure Requingments] Beguiatian, 2015
B.12The present Brapd of Directors of Terget Campany are as follaws:

8r. No, | Name Date of Appointment DN Designation
1. JAYSHAEE SURESH JAIN 280182004 10017258 Managing Dirachar
2 JITEMDRA FRABHAKAR MEKE 24{1072024 et G Professional Dirachar
3, RIMELU SAINI OFER20MES T10G8E7S Independent Direcior
4 MANGINAG SRNNVAS RAD SOSI20E5 NB0SE0T Independent Direcicr |

B 13 The Target Company undersent a Corporate hsolvency Resciufion Process (CIRP) Initisted pursuant fa a petition filed by is
Ciperational Creditor, Mis. Colets Boftware Solobon Preeats Limited. under Seciion 9 of the Inzalvency and Banknpicy Code,
2016 Tha pedilion was admitiad by he Hor'béa Malicnal Company Law Trbunal (NCLT), Hydarabad Banch, wvide onder dated
daruary 5, 2021, During the CIRP a Resalution Plan was submittad by Mr. Ganapa Marsi Reddy, which was sppraved by fhe
Commitiaa of Cradifors m ik fourdh meeting held on July B, 2027, and subsaquently by 1ha Hon'ba NCLT vide order dated
Jangary 10, 2022,

Pursuant to an advisory issued by B3SE, the Company was directed 1o ensure comphance with Rule 124{5) of the Secunties
Conlracts (Regulation} Bules, 1357 [SCRE); necessitaling the maintenance of minimum public sharehaldng. To give affect
thig, the Company fied & Modified Resoluton Flan incomporating e sall requisement before the Hon'ble NCLT, Hyderabad
Barch, which was approvad vide ordar dated Fabruary 20, 2024,

bz parl af the implamenkalion of the sppraved modified Besalution Plan, 300000 eqiely shares ware alledled 1o Mr. Ganapa
Marsi Reddy at a price of ¥ 10,00 (Rupees Ten Only) per squily share agresgating fa T 30,00.000¢% (Thiry Lakh Crily) on a
preferantial basis, resulling in Fs past-alatment sharehalding comprising %2.75% of the existing equity and witing share capital
of tha Company.

Ir arder 10 achiave compliance wilh minimum publs sharshokding narms, and in ascordance wilh SEB| Cmtular Mos, SEBUHCY
CENCHMDICIRIPMEHIE and SEBVHOICFDPaDAPICIRIZ0Z3M8, both dated February 03, 2023, the Company has adopled
the mathad of Righls ssus b pubic shambaldars, wharaby lha Exisling Prombiar has confirmed his non-parbicipalion in tha mghl
Igzue wide hig lettendeclarationmdertaiing dated Golober 32, 2045,

Acquirer (1) Actuirer (2) Acquirer {3}
Na of %ol Mo af % al Ma af % of
Detail Equity | Emerging | Equity | Emerging | Equity | Emarging
Shares | equity and | Shares | equity and | Shares | equity and
voding Sha vating Share vating Share
Capital Capital Capital
Equity Sharaholding as on (e Ph dale | NL | EEHE] NIL 200 NIL 300
Equity Sharas agreed fo be acquired pursuant of | |
righit issue approved = fe board maefng held on | 560,000 B.5d 200,00 238 250,000 247
dated Celober 03, 2025 '
Equity Sharas acquined batwean the PA data ] MIL ML MIL ML MIL MIL
gnd the DPS date :
Equity Shares proposad o be aoguirad in the 121,86,333 26 MIL Miil HIL MIL
Offer {assuming full acceplance)] |
Past-Cller Sharefiolding on dititad basis on ]
10" Warking Dy aftar closing ol fendarmg 27,3633 12,54 2,00, 000 238 2.50.000 287
perkad-fassuming ful acceplance)
Acquirer (4) Acquirer [5) Acquirer (6}
Mo of o of No of %ol Ha of Y of
Details Equity | Emarging | Equity | Emerging | Equity | Emerging
Shares | equity and | Shares | equity and | Shares | equity and
voling Share vating Share voting S
Capital Capital Capital
Equity Sharehalding as on the PA date | WL | 000 NIL 0.00 MIL a.00
Equity Shanes apreed 1o e acquired pursuant of |
right issue approved & the board meeting held | 8,00,000 8.51 1,00, 30 1.18 1,00.000 119
o deted Octobear 03, 2025 |
Equity Sharas acquined babwean the PA date and | ML MiL ML NiL ML ML
the DPS clake
Equity Sharas groposad ko bé scguirad in the l MIL MIL MIL MiL HIL MIL
Cifler {assuming full acceplanca) |
Fost-Offer Sharehoddirg an diuted basis on |
10" Weorking Day afler closing of tandenng { 8.00,000 LET 1,00, 200 1.18 1,00, 400 1.1%
{ period {assuming full accaplance) j
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Requirer (6

Wool | %of
Equlty | Emerging
Shares

voling
Capital

Mo of
Equity

Potaiks Shares

Equity Sharehalding as on the PA dale

HIL ML (.00 HIL

Eqquity Shares agreed i be acguired pursiand of
rieghd isue approved in e boand medting hald
on dated Ocltober 03, 2025

T i o T e

and the (25 date

13500 11.15,000 132 7,00, 000

RIL NIL ML ML HIL

Eruity Shanes proposed o be acqueed in tha
Cler {esswming ful accaplance)

HIL ML ML HIL HIL MIL

Faost-Odler Shareholding on diluled bass an
10" Warking Day aftar closing ol landesing
paried |assuming it sccepbanca)

1115008 1326 115,080 1324 700,000 832

Iv.
1
2

10.

OFFER PRICE
The Equity Shares of the Targel Company are lsbed and raded only & BSE Limited

Basad an |he infarmalion availshble an the BSE Limied, the annualized frading lumaver of the equily shares of ta
Targed Comparry during the bwehve calendar months precading tha month of the Public Annowncemant ia., Octobar 1 2024, fo
Septambar 30, 2025

Stock
Exchange

Total no. of listed
Equity Shares

Tatal no. of Equity Shares traded during
the 12 calendar months prior to the

Traded Gading
_ : {as % of shares listed)
month of PA Le. Oetober 2025

BSE 423 323422 Ml

Based an the above calculation, the equity” shares of the Target Company are. infrequently traded on the BSE Limied in
aocordance with the provisions of Regulation 211 of the SEBI {SAST) Regulations,

The Offer Prica of T 10,00/ (Rupees Ten only] per share has besn delermined congidering 1he paramelers & el out under
Regulztions 8(1) and B2 of the SEBI [3A3T) Regulasiors, taing Reghest of the folfowng

Sr, No, | Particulars Price

T 10.040-
{Rupees Ten Cnly)

il Highest Negobiated Prce o iransaction which afiraching 1he cbligations o make
an Open Offer

b The valurne-weighled average price peid or payable for acguisitionds) by the Bcquiners,
during the 52 (Fifty-Taa) weaks immadiately precading the dale of Pubfc Announcemend

Mzt Applicakle

) The highest price pald or payable for @y acquisiion by the Acgquirers; dunng the 26
{Twenly-3lx) weeks iImmadalely precedng e date of Public Anncuncement

dj The valurne-waighled average markat price of Equity Shares for & penad of 61 [Sixky)
frading days immadiabely precadep the date of Public Anrouencemant as fradad on BSE
where the maximum velume of trading in e Equity Shares of the Target Compary ae
necorded dudng such pedod, provided such shares ans frequently raded

aj The price defermimed by taking inte eccound valustion parametars including, book value,
comparghle rading muitiples; and swch other parametars as are cusfomarny for valuation
of sheras of such companias

bt Apnlicable

Mzt Apnlicable

T 800-
iFipeas Wne Cnly)

f Thee per sharg value compited under sub-regulation (5} of Regulaton 8 of SEBI [SAST)
Regulations

Mot Applicabls

M. Rishabh Dosh, BE Begisiemsd Walier beanng number BEMROIE2022T505T, frough his valiabon Repor dated Oclober
o 2025, has cerified the fak value of the aquily share of Targel Compamye at T 2005 (Rupees Mg Only) per Equily Share,

In wiew of the pasameters considerad and presentad in the table above, the Ofter Price of T 10,000 [Hupees Ten Only} per
ecquity share |5 justifiad In ferms of Reguiation B2} of the SEBI (SA3T) Regulations:and is payabla in cash, The Cifer Prica is
danaminated and payanle in indizn Aupeas only

Thera have been no carparate ackons undenaken by the Target Campany warranting adjusiment of any of the ralewant price
parameiers under Requiation 8{9) of the SEBI (SAST) Reguiations, The Offer Price may be adustad inthe eveni of any
comporate actions e bonus, dghts issue, slock spb, consalifation, dividend, demengers, reduction, alc. whe (s recond dale
for effecting such corporate ackons falls between the dabe of this Detailed Public Statement up to 3 (Three) Working Diavs pror
to the commencament of the Tenderng Period, In accordance with Regulation 8(5) of the SERI {3AST) Regulabans

Thera fas been no ravision in the Offer Price or to he size of thes Offer as on the dase of this DPS. I case of any revision inthe
Cffer Price or Offer Size, the Acquirers would comply with Regulation 18 and all oiher applicable provisions of 3281 {SAST)
Ragulalions.

In casa tha Acquerers acqueres ar agraes b acquire any shanes or voling righls in 1k Target Company durng Lha offer pesiod,
whethar by subscriphon or purchaza, ala pnce fighes than the Cifer prca, the offar price shall stand ravisad ta the highest gnice
pakd ar payable for any such acquisiian in ferms of Bagulation BB} of SEBI| [SAST) Regulatons, Howeser. [ha Acquimers shall
nat acquee any ety shares of the Tanget Company after te Shird working day pnor 1o he commencement of the Rndering
pariad and unbl the expiry of tha lendering pericd.

An umwerd ravision b the Offer Prica or fo the Offer Siza, if any; on account of futura purchasas) competing Offer or olheress,
may be dane at any time prior fo the commeancament of tha last ane working day before the data of commencament of tha
Tendering Pariod of this Offer in accordance with Regulation 18(4) aof (ha SEBI (SAST) Regulalions. In the evenl of such
revision, v Acguirers shall In accordance with Regulalion 18(5) of the SEBI [SAST) Regulations (i) make furlher depes inlo
the Escrow Account price ta swch ravision: (i) ma&s & Public Anrauncement @ 1be seme nedsaepens in which this [PS has
baen publishad; and (@) simultanecusly with theissue of such Public Announcament, infom BSE. SEB! and the Targel Company
8l ils Ragisterad Office of such ravision.

H tha Acguirars acquire Equily Shares of the Tame! Company duing the panod of 26 {Twanty-Six) weaks afier tha Tendaring
Perod at a prca Righer than the Offar Price, (he Acquirers will pay (ha difference babween the highes! acquisilion prica and the
Dffer Price, fo &l Public Sharehalders whose Equity Sharss haws: been acoapied in the Offer within 0 {gixty) days from 1he
date of such acquisition. However, nosuch diffarence shall ba paid i such acouisilion is made wndar another Cpen Offar under
SEB| [SAST) Requéations, or pursuant ba Sacuweitias and Excharge Board of indéa (Delisting of Equity Shares) Regulatans,
2021, ar apan markal purchasas made in the crdnary coursa on B8 shock axchanpas, not baing negotialad acquisitian af
Erquity Shares of the Targel Comgany in anmy form,

=

FINANCIAL ARRANGEMENTS

The lotal requirement far the Open Offar, assaming full acceplanca, iLe., far the acquisition af 21,868,333 (Twenly One Lakh
Eighly Sax Thowsand Three Hundred and Thirly Three Oniy) eguity sharas having face value of 3100000 each, 3 an Offer Price
af £ 10.00- [Rupeas Ten Only) s+ 2,18,63.330- (Rupeas Twa Grare Exghlean Lakh Sixty Thees Thousand Thrae hundred and
thirty Cnly)

The Acquerers nave canfimied thal they, have adequate financial resources o meed he financlal requirements undar the Open
Offar and hawe made firmn arangement for finznclal resources for fulfilling the payment ebhgations under this Open Offer in terma
of Regulation 25{1) of the SEBI [SAST) Regulabors and are able 1o implement this Dpen Offar, The Cpen Offer obligatans shall
b et by Bhe Acqiiress theough thelr e intemad resoures and no bomosings from any Bank' Finandal institlulion or NRIs or
athenuise is anvisaged by 1ha Acquirers for the purposa of (hés opan ofier,

In acoordance with Regulation 47 of the SEBI [SAST) Regulations, the Aoquirers have opened an Escrow Accoont & e name
and siyle of "CTL OPEN OFFER” bearing Account Mo. 4051612748 with Kotak Mahindra Bank Limied, having (i3
Regaiered Office al 2 Floor, 27 BKC, Plet Mo, G-27, G Block, Bandra Kurla Complax; Bandra (East), Mumbai - 400 051,
{"Escrow Banker") and have depesiled an amounl of T 55000001 |Rupses Fifty Feve lakhs Only), baing mare than 25%
[Twenly Fiws Percand) of the Oftar Consideralion payable urder this Ofler

Thie Acquirers has duly empoaerad and suthbarized Bonanza Paortfobo Limited, the Manager ta the Offer, to oparsie end rasize
tha walue of the Escrow Acoaunt and the Sgecisl Escrow Account in lemns of the SEBI {SAST) Regulafions,

Bazad on (e abave, the Manager o the Offer |5 salisfiod, (3} aboul iheadeguacy of resources fo mesal the financial requinemen s
for the Dipan Offar and tha atility of the Aoquinars b imglemand the Qpen Offer im accordance with the SEBI {SAST) Requiations;
and (b} that firm asrengaments for payment through veriisble means are in place to fulfill the Open Offar chligalions.

In cage of upward reviskn of the Offer Price andior the Offer Size, the Acquirers would deposil appropriste addibenal
ameunl into an Escrow Account 1o enrsure complisnc: with Reguation 1712) of the SEBI {3A5T) Reguations, pror to efecing
SUCH favisian

STATUTORY AND OTHER APPROVALS

Ason e dabe of this OPS, thers are no ather stalulory’ approvals required % acoulne Bhe aquity shares tandened plesuant 1o tis
Oifar, Howewar, in case of any such slalufory approvals ere required by the Acquirers. laler bafare the expiry of the
Tendanng Pencd, this Offar shall ba subjact ba such approvals énd the Acquenars shall makea tha necassany applicalions lor such

statitory approvals

All Public Shamehokers, including nen-rasident holdars of Equily Sharas, must obain all requisile appeovals requined, il amy, iz
lendar the Cdler Shares (including withaul limilation, tha approval fam e Reserve Bank ol Inda) and =ubemit such approvals,
along with the ather documents raguired to accapt this Offer. | the event such aporovals are nod submitted, the Acquirers
raservas the right 1o reject such Equily Shanas fendared i this Qffar, Furher, if the baldars of the Equity Sharas who are nat
persans resadent in India hiad required any approvals (induding fram the Reserye Bank of Indig. or any ather reguiatory bady) in
reqpect of the Equity Sharas held by them, they will ke required o submit such presaus approvats, il thay wowld have
ablained for halding the Equity Shares, to iender the Offer Shares, along with (e ofher documents raguired o be fendared &
accapl this Offer, In the avend such approvals are not submilted, the Atguirers reserves e right b reject such Offer Shares,
In case of detay in receipt of any stalulory approval, SEBI may, if sabisfied thet deiayed recest of the requisile spprovals wis nal
due ba sy wilful default or neglect of the Acguirers or the falurs of the Acguirers to dligenily pursue the applicatan for the
approval, grant extension of ime for she purpase, subject b the Acquirers agreeing fo pay inkerest 1o 1he Pubés Shareholders as
direcied by SEBI, in terms of Regulation 18011} of the SEBIISAST) Regufaticns, Further, if 3 defay ocours on aceount of witful
default by the Acquirers in ablaining the requisite approvals, Reguaiaton 1795 of the SEBI (SA3T) Regulations will glso become
applicable and the amount king in the Escroe Account sha® become Biabia for farfesture.

In terms of Reguation Z301) of the SEBI(SAST) Requiations, ifths approvals mentioned in Paragraph VIl [A) are not satisfacionily
complied with or any of the stalulory approvals: are refused, e Acguirers have a right so withdraw the Ofer, In e even of
withdrawal, the Aoguirers, through the Marager to the Offer, shadl within 2 (Twa] Working Days of such withdrawal, make an
annauncemant slabng te grounds for he wilhdrasal in accordance with Regulation 2302 of the SEBI {SAST) Regulations, in
the sam nwspapers in which (e Deladed Public Statement was publshed, and such anrauncament will also.ba sent 1o SEBI,
BSE, and the Tangel Company ab its registersd office

¥il. TENTATIVE SCHEDULE OF ACTIVITY

Wil

Sr. No | Tentative Activity Schodule Day and Ciate

! Dale of the Public Anntuncemant Friday, Ociober 01, 2025

2, Fublizatian date of tha DPE in the Newsnapers Friday, Ociober 10, 2025

8 | tastdate of flieg the Drall Leter of Cifer with SEEBI Friday, Crciober 17, 2025

4, Last data for Competing Cffar|s| ‘Wedresday, Mavember 06, 2025

B Eas1 date for receipt of comments from SEBI an 1ha Draft Lester of Difer
fin the avent SEBI ras nol sought chanfication or addilional mformsation rom Thursday, Movember 12, 2025
the Manager b (e Offer)

B Menlified Date® Frday, November 14, 3025

T Last date for dispatch of the Ledler of Odffer to the Public Sharehalders of the Friday, Movember 2, 2025
Targel Company

B. La=1 dala lor publication of the recommandalions of the commillae of e
indapanden dreclors of the Tamet Company 1o 1ha Pulllic Sharabaldars foe
this Qffar in the Mewspapers

‘Wednesday, Mawamber 26, 2035

g, Last date for upwand revisicn of the Offer Price andior the Offar Size Thursday, Movember 27, 2025

10, | Lasidate of publication ol epening of Offer publs annauncament in tha Thursday, Mavamber 27, 2025

Messnapars

11 Date of Commencament of Tendermg Period {Offer Opening Date) Friday, November 28, 225

12 Dale of Clsing of Terdesing Panod (Offar Closing Data) Thursday, December 11, F025

13, | Lasidabe of communicating the rejacton acceptance and compleson of Friday, December 35, 2025

payment of consideration or refund of Equity Shares to 1he Publc Sharehaldars

(1 Dl Talkng on fha 10t woeking day pror fo e commencemen of the dandenng period, for the pirposas of delarmining fe publc
sharehoiters of the Tamef Compan)y i wham the Lefler of Ofer shal ba sent. § 18 clanfied fhat & the Public Shareholoem (regetaman
or umvegisiered) of the Terged Campeny & efigiie fo partipate iy thiz (ifer any me-during e fendaning penad af the Offer”
PROCEDURE FOR TEMDERING THE EQUITY SHARES IN CASE OF NOM-RECEIPT OF LETTER OF OFFER

All the Sharaholders of the Targel Company, excepl the allofes 10 the right iszue scuding persons deemed fe be actag i
conced with such Pamsas, whather holding the Equily Shares in plysical form or demaledalized fom ane eligible 1o parfcipale i
thiss Offer al any me.during the tendering pericd for his Opan Offer.

Persons whe have acquired Equity Shares but whase names do not appesr in fhe regisier of members of the Targed Company on
the ldeptified Date 2., the date falling on She 101 (fenth) Working Day prior tothe commencemend of Tenderng Period, or
unrepisiered caners of Mose wha have acguired Equity Sharas sfier the identified Date, or those whi have nof receivad 1ha
Legter af Offer, may a0 participate o s Open Offer. Acodenta omeszaon o send e Leter of Offer 1o any persan o whom e

10

1

12,

—

3

i,
T

Oifferis made or the non-recaipt or daleved recaipt of tha Later of Cifer by ary such pason will not invalidete the Offer inany way,
The Latter of Offer shall be sent thraugh elechonic means to thase Public Sharsholders) who have registered thelr emad ids
with thea dapasitansas and afzo will be dispsichad through physical mode Sy registarad posl | spesd post (| cowier fo those Publc
Sharehalder]s) who have nof registered their emall ids and So those Pubdc Sharehoiden’s) wha hold Eguity Shares. in physical
farm. Furiier, an racaipt of request rom any Pubiic Shareholder to recelve a copy of Latiar ol Offer i physical fam, he same
shall be provided,

&5 par the provisions of Regulation 4641} of the SEBI LODR) Regulatians and SEBTS press release dated Decamber 3, 218,
bearmg rederence no. PR 432018, reguesis for transfer of securilies shall not be processed unbass tha securilies ara hald in
dematesizized form with a deposicoy with effect from Aprl 07, 2019, However, inacoordanca with 1hs SEBEMaster Ciroular Mo,
SEBFHOCFDPOD-1PICIRIA0EIG dated February 16, 2023, shamehalders holding securilies in phirzical form-are allowed 1o
tander shares in an Open Offar. Such tandenng shall ba as per the provisions ol the ZEB! [SAST] Regudalions. Accardingly,
Pubiiz Bharehoklers halding Equity Shares in physical form g5 well are eligibls io tander thair Equity Shares inihis Open Orffer
a% par the provisions-of the SEBT (SAST) Regulations

In the event that the number of Eguily Sharas validly tendered by tha Pulilic Sherehokders under this Offer s mare then the
rurnber of Equity Shares agreed to be acguirad in this Offer, e Acquirers shall acoept Thase Equity Shares valioky endened by
such Public Sharaholders on a proporionale bazss in consulfation wilh (he Manager ta the Offer,

The Opan Offerwll e implemented by the Acquers through stock exchange mechanism made available by BSE n the fom
of separate window ("Acquisiion Window") as provided under the SEBI [SAST) Reguialions and SEBI drcular CRICFDV
POLICYCELLM/2015 dated Apnl 13, 2015, SEBI crcular CRIMDCRACIRPIN16M 31 gated December (9. 2016 and SEBI
circular SEBVHOICFIVDCRINCRPIA0Z1/515 dated August 13, 2021,

The shares of the Targat Company are lsted 8t BSE Limied, The Anquirars Imtend i use e Acqusstion Window Flatform of
BSE Limited for the purposae of thes offer and for (ks sams BSE Limited shal be the desgnated stock sxchange for the pupesa
al tandenng Equity Sheses in tha Cpen Cffer. Further, Separede Acquisition Windaw will be pravided by tha BSE Limitad {o
facilitate placing of sell crders, The Salling Broker can enter orders for demat shares &5 wel 35 physical shares,

Tha Acouirers hava appointed MNiounj Stock Bokers Limiled [MBuying Brokar”) &s tha regislersd broker for this Offar, Siough whom
the purchases and the sefliement of the Gfier shafl ba made, The contart detaits of ie Suying Broker are &5 menfionad Delow,

Mame Mikunj Stock Brokers Limited
CIN UT4ERA0L 1594 PLCOGD4 13
-Address A-83 Graund Floor, Eefl Portion, Kamia Magar, New' Dalke- 110007
Contact Number +51- 091- 4703007 -187 8700240043
E-mall Address mptian rindunionine com
% Mr. Pramad Kumar Sufania
i Rogistrathon Mo. INZDG0169335

Public-Shareholders whe desire fo tender their Equity Shares under the Open Offer wowld have 10 infimate their respeclive
slock beokers ("Selling Broker™) within the narmal irading hours of the secondary marked, dunng the Tendarng Pariod,

The cimulative quantity tendered shak be dsplaved on BSE website Le waw baindia com | throwghaut e rading session ai
gpecilic intarvals by BSE duning Me Tendering Pericd.

Upan finalization of the enfitlement; only acceptad quanlily of Eguity Shares will be debiled from: the demat account of the
concermid Puble Shareholder,

The pracess of fendering Equity Shares by the Public Sharehoiders holding demat and physical Equity Shares will be saparpiely
endmeratad in (e Letier of Offer and would Se avallable on he wabsite of SEBI at wewsablgonin and on website of Marager
ko tha Ciifar al weew.barardsoiline.com.

THE DETAILED PROCEDURE FOR TEMDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER THAT WOULD BE MAILED QR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET
COMPANY AS ON THE IDENTIFIED DATE. KINOLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES
IN THIS OFFER. EQUITY SHARES ONCE TENDERED IN THE QFFER CANNOT BE WITHDRAWN BY THE PUBLIC
SHAREHOLDERS,

OTHER INFORMATION

& the informafion parigining o the Targed Compeny andfar e Sallers in this OPS hes been chlained from publicly evailsble
sourcas or provided by the Targed Company andior the Sellers, as Ihe case may be, and the accuwracy theresd has nol bean
indepandently verified by the Acquirers or fhe Maneger io the Offer, The Acquiress and the Maneger to the Offer da not eocept
any responsibility with respect to such @nformaticn redating to the Targes Company ardiar the Sefers

TheAcuirars accepls full respansibibly for the infermation condginad in this Detailed Pubic Stalsmant jother than swch infarmation
a5 has been oblaired from public souces or provided by the Terges Comgany andfor the Sellers) and for their chligations &5 laid
down in SEBI [SAST) Regisalions

The Acquirers have appointed Shyline Finencig! Sarvices Prevate Limited {CIN; L748950L1095PTCOTI324), as the Registrar
io the ORer, having SEBI Registration No. INRODODI3247, having their office located a1 D453 A, 13l Floar, Okhla
Industrial Araa, Phase-|, New Dalbi-110020, ndia, Contact Person: Mr. Anuj Rana, Tel No: +31-0911-40450193-9T,
Email: ipp@skylinera.com; and Website: waw skylinerta.com

Pursuan Yo Regulalicn 12 of the SEB! [SAST) Ragulations, the Acquerers have appomntad Bonanza Portfodio Limited &5 tha
Manager fo the Offer,

This Delailed Public Stabamenl wil by available and accassible on the wabsites of SEBI &f www.sebigov.in and B3E al
Wi bissindia’ com,

i thiz DPS, all referencas 1o Rs., T ane raferences 4 the Indian Ripeas
n this DPS, any discrepancy in any amaunts &5 a result of multglication andlor fotaling = due to rounding off

ISSUED BY THE MANAGER TO THE DPEN OFFER

BShanza

BOMANZA PORTFOLIO LIMITED

CIM: 85391 0L 1883PLCOE2280

Address: Bonanza Houss, Plol Mo, M-2. Cama housinzt Eslate

Walbhat Road, Goregaon (East), Mumbai 200063,

Tel Moo 022 683637730 +81 11 407T4A7TA

Email Address: gwaliagrawaliithonanzaonine com abhay bansali@bonanzaonling com
ME Griavances: mbgrievancesgbanansaanlingsom

Contact Person: Mz, Swall AgrawalMr. Abhay Bansal

SEBI Registration Mumber: WIMIOE 2306

Website: www.bonenzaonline.com

For and on bahalf of Acquirers

Sdi- sdi- Sdi-

Pratap Deshmiukh Laukik Deshmukh Sharmila Desheukh
Sdi- Sd/- -

Ehubhangl Deshmukh Sumeet Garad Ritu Garad

Sdi- Sdi- Sdi-

Dhairgashesl Yaday Kandkumar Kadam Archana Lonkar
Place ; Mumbai

Date : Octobar 9, 2025
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